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a R D L R (IPAL)

( Hon*ble Shri N.U.Krishnan, Acting Chairm^ )j

We have heard him. The grievance of the

applicant is against the orders dated 19-4-199S

and dated 15-5-1995 (Annexure A-1) by which

respondents jJecidod not t: oay subsistence
for tha j)8riod

to the applicant/, ir doomed suspension refarrsd to

therein. When Contempt petition was filed earii&r^

aLt&ntion uas drawn to this order by the responcantg

in their reply theroto , 1% is seen that doring feh«
T ribuna 1

Contempt proceedinQg tha /directed the respohdpnts c

hold an enquiry as to whoth^-r the petitioner

during the said period^ gain fully enploymt i^lft

to take decision in respect of subsisconce-aiiouanip
Accordingly
/an oj^'dor uas passed by tho responuents on 15,5,1995



:2:

uhich is also impugned in these procesdings. The

grieuance of applicant is in respect of non-payment
i
I
I

of subsistence allouance by these orders. These orders

I

are appealable as seen from Rule 23 of the CCS(CCA) Rules,

1972, In the circumstances, the learned counsel for

the applicant seeks permission to uithdrau this O.A,

uith permission to pursue the remedy of appeal.

2. In the circumstances, permission sought for*

is granted on the above terms. The appeal shall be

filed uiithin th;:ae ueeks from the date of receipt of

this order. In case such an appeal is filed, the

appelle'^^s authority shall consider the appeal without

raising the question of limitation.

( Sf! T . LA KSKf'l I .3'uJ Ai^l I NAT HA N ) (N.y. KRISHNAN)
ACTING CHAIRMAN
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